FORM A

PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF

KESHAV PROTEINS & ORGANIC LLP

RELEVANT PARTICULARS

Name of corporate debtor Keshav Proteins & Organic LLP

Date of incorporation of corporate debtor | 17-01-2019

WIN| =

Authority under which corporate debtor | ROC Gwalior
is incorporated / regjstered

4. | Corporate Identity No. of corporate debtor | AAO-0647
5. | Address of the registered office and Office No. 401, Pukhraj Corporate, Navlakha Main
principal office (if any) of corporate Road, Indore, MP, India, 452001
debtor
6. | Insolvency commencement date in 13042026
respect of corporate debtor (Order uploaded at NCLT website on 21-04-2026)
7. | Estimated date of closure of insolvency | 18-10-2026
resolution process (180 Days From the date of receipt of Order)
8. | Name and registration number of the Mr. Navin Khandelwal
insolvency professional acting as Reg. No:
resolution professional IBBI/IPA-001/1P-PO0703/2017-18/11301
9. | Address and e-mail of the resolution Address:-206, Navneet Plaza 5/2 Old Palasia,
professional, as regjstered with the Indore- 452018
Board Email: navink25@yahoo.com
10. | Address and e-mail to be used for Address:-206, Navneet Plaza 5/2 Old Palasia,
correspondence with the resolution Indore- 452018
professional Email: cirp.keshav@gmail.com
11. | Last date for submission of claims 05052026

(14 days from the date of order received by IRP)

12.| Classes of creditors, if any, under clause | Based on limited information, there is no class

(b) of sub-section (6A) of section 21, of creditor u/s 21(6A)(b) of IBC 2016.
ascertained by the interim resolution
professional
13.| Names of Insolvency Professionals Not Applicable.
identified to act as Authorised

Representative of creditors in a class
(Three names for each class)

14.| (a) Relevant Forms and (a) Weblink:
(b) Details of authorized representatives | https://ibbi.gov.in/en/home/downloads
are available at: Physical address: As per point 10

(b) Not applicable as per information
available with IRP till date

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the Keshav Proteins &
Organic LLP on 13-04-2026 (order uploaded at NCLT website on 21-04-2026).

The creditors of Keshav Proteins & Organic LLP, are hereby called upon to submit their
claims with proof on or before 05-05-2026 to the interim resolution professional at the
address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic means.
A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate
its choice of authorised repr tive from among the three insolvency professionals
listed against entry No. 13’%@&29:?@;&%5% representative of the class in Form CA.
Submission of false or rq /3te ading prtxo&)ofclalm shall attract penalties.

Date: 23-04-2026 Navin Khandelwal
U~

Place: Indore Interim Resolution Professional
-";ggwww%‘ AFA valid till 31-12-2026
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Economy: Macro, Micro & More f11

Dheeraj Tiwari

Centre to
amend

Actuaries
Act, 2006

US has more than
40 fellow
actuaries
per million |
population \2h:

New Delhi: The finance ministry
plans to amend the Actuaries Act,

uarial science boyond insurance
nd pensiens to include data scien-
ce, risk management, financial mo-
delling and public policy.

The proposed changes also inelude
“the introduction of a formal fram-
@ =ework for registraiion, regulation
nd aversight of actuarial firms, in:
luding disciplinary provisions.
Ttis expected that the bill would be
introduced in the session

The

Building Strength
Aim to modernise
and strengthen
actuarial

regulatlun

" UK has.
more

proposed
aim g

f the Parliament,” said a govern- beintrodoced 0 modernise and needs, the gpovernment pistrators, surveyorsand lossasses- is not an add-on It s @ must,  tary highlighted three po-  least resources, she said
a. ment official, nddmg that consulta-  inParliament strengthen the re- said in its consultation sors. managing general agents and
ionwithstakeholdersison. during gulatory fram- paper. insurance repositories, subject to 3
i < Carporate Offica: ICICI Homa Fi [ Uimieed ICICl HFC T
We havealready issuedaconsulta- - Monsoon ewark governing “This is in sync with Insurance Regulatory and Develop- UCICI Horme Finance | o oo, A e e o

—_-tion paper seeking comments till
—"ZApril 23" he added,

the actuarial pro-
fession in line with

global
and emerging economic

inereasing FDI in the
secton As more insu-

_Finmin Plans to Broaden Actuaries Act Scope

REFORM BLUEPRINT Proposed changes to include data science, risk management and firm-level regulation

rance and pension companies come
and further expand, we will need
more actuaries and a comprehensi-
wve syatem to underwrite new polici
es and investments,” said a senior
executive with a state-run insurer,
adding that this expertise can also
be used in other domains, including
Al and computing.

In February 2028, Indiz allowed up
o 100 % foreign ownership in the in-
surance sector to deepen penetra-
tion and aitract overseas invest-
ment. The 100% limit willalso apply
to insurance intermediaries inclu-
ding brokers, reinsurance brokei
corporate agents, third-party adm

India has
fewer than one
per million

itute of
nﬂuang nl Inl‘]l:l

developments

ment Authority of India {(IRDAID)
nOFMS.

ﬁ‘EBID TO UPGRADE TRANSMISSION NETWORKS

‘Disaster Resilience Must Be Built Into Infra Projects’

OurBureau

New Delhi; Economic affairs
secretary Anuradba Thakuor
on Wednesday stressed the ne-
edtoembed disaster resilience
in the design and financing of
infrastructure projects, ander-
scoring that disasters are not
merely envirommental issues
but also significant develop-
mental and fiscal challenges,
Highlighting the economic
impaet of disasters, she said
that every damaged road, dis-
rupted power system and fo-
oied wrban network results
in lost growth, strained pub-
tic finances and setbacks o
livelihoods.
“Werecognise that resilience

i i

Anuradha Thakur

and it has fo be embedded into
(infrastructure projects) as we
plan, fnance and execute...
not necessarily only after the
disaster takes place,” Thakur
said in a keynote address on
‘Mabilising Finance for Resili-
ence’ at an event organised by
the Department of Economic
Affairs (DEA) and the Coali-
tion for Disaster Resilient In-
frastructure (CORI).

The ecenomic affairs secre-

ints. First, investing upfront
nr; dmster—resx]

mnnterm costs, avoids dis-
ruptions and safeguards
public finances, “It is not me-
relyasafeguard, In fact, it'sa
productivity enhancing in-=
vestment,” shes;
Second, disaster resilience
needs to be mainstreamed and =
not marginalised, which wo- = @
uld renuire alignment across = 5
ministries, sectors and imple-
menting agencies, according
to hex:

Third, partnerships are es-
sentialfor knowledge-sharing,
standard-setting and capac ity

highest disaster risks with the
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Sorporore orate. Noviokho Indare- 452001
iS00 rulgﬁ 1 Natice for sole of immovoble assets

E-Augction Sale Notice for Sale of Immevable Assets under the Securitization and Reconstruction of Financiol
Acsets ond Enforcement of Security Interest Act, 2002 read with provisa to Rube B (8] of the Security Interest

B

.
{Enforcemant} Rules, 2002.
E Induction Cooktop Makers may | | St e oot ons gt o e oy o i v e
= jow descri redlitor, the as
3 be Enﬁced “,-ith D“ (‘gT Cu[q ntaken by the Authorized OFficer of ICIC Home Finance Comparny L. will be sold on "As Is whese is”. “As is
Cr ] ¢ niec lC lCS P W] AL . ot an Wnatevesthare o pe tha it parculare gy hereunden
_— 5 sting St Mame of Borower(sh Detolls of the | Amount |Feserve] Dote and | Dote & [One Doy |SARFAES]
h f S bl OurBureau gﬂ.‘;ﬁfh E;;’,,E“m":;g“ oA INej  Cg Borrowers/ sesodogeti | Outsta- B | Time of | Time of Berare. | Singe
3 ely, warg n neling [EGinest| property | Auction | Auction
==Spanish Co for mart able Systems e s e ||N g | O [SNEE i
New Delhi: India is weigh- ministry has proposed cut: T
i : 5 ] F T
- The systems bevond India into Europe, the ing tax euts on induction ting the goods and services U:P rrT—— FETD :»_Aslrs Re. Iﬁs 11«33( May b(;'ly Syﬂgml:
o= )V totaprising optical sensing, Middle East and North Ameri- cocktops as it looks tospur  tax on the appliances to 5% " | Borraweri Mahesh | Graund Fioor, Wrd No| 32,18, | 5490, | 18, 2026 | 25, 2026 | 22. 2026 Possession
monitoring and «ca, from the India facility tar- domestic manufacturing fromthe currentl8% . [Frasad Tiwar. (Co- |12, Nazul Shaot Mo 46| 122/ 1100 AM D200 PM| Before
'DOWEF demand fmm diagnostics into high- volm geting  utilities  looking to and make electric cooking  An official said stakeholder |Barrower) Pramoed dar Bazar, aApril To To (0500 PM|
e cable systems, enabling  adopt predictive maintenance mote afferdable amid ener-  consultations were held be- E:’;L‘n [ch»an e [ .smu'_{'"""’" 17.2026 gu“ni (00 £ L EXEIRM £
A| data centres utilities 10 track asset per- andoptimiseassetlifecyclesas gy market disruptions link-  tween the commerce and in- |Borrower) Loon|
= formance and detect faults  pariof broader grid moderni- ed to the West Asla crisis. dustry ministryand the pow- maﬂmooumx
—ﬂnﬂ industr inreal time, sation, hesaid. The government is consid-  er ministry to address de 2. |Darshanial Khurana _|Flat No. 105 First Floor| RS, | _As. | May | My
y Thejolntventurewilltarget  The move comes amid ri- ering lowering customs du-  mand<upply challenges in (Barrower) Plat Mo, 1.’.\ Bat:ushnw 43,02, | 50.27. | 18, 2026 | 25, 2026
transmission operators, dis-  singelectricity demand from ties on key components the induction cooktop sector Resta Bai Khurana, B B I eﬂ 851 | 400° |11:00 aM| ﬁﬁ:ﬂ_rﬂ P
Shilpasamant tribution utilities, renewab-  data centres, global capabili- used in induction cooktops,  and as immediate mea- &B"N’;‘”""‘ Df'g’“k;‘:'l""’m - ”555“25 5%2 o!-ggm i
le developers and industrial tvcentres(GCCs), renewable a move aimed at reducing sures required to stabilise LHINDOODD1665134 |Pradesh- 452001 g 740k -
New Delhi: Sterlite Electric  consumers, particularly seg-  energy projects and energy- input costs for local manu-  supply and prices, 3. [Ashich Sail Prokosht No, 127, At Moy oy hay
as formed a joint venture mentssuchas  intensive industries, increa- orrowar) First Floor, Raj 18, 2026 | 25, 2026 |22, 2026
o =WithSpain-based RDT Lumi- data cenfres  sing pressure on utilities to Looami Boi “omplex 24, 11:00 AM|02:00 PM| Before
“ker tomanufacture advanced where down-  Improve rellability and effl- c mﬂﬂ Fiss ""‘FG"';T«"SE}M 1;2n25 R, ain'gm osxT);PM D5:00 PM|
Zcable monitoring systems, as time has high ciency of transmission in- mbai Municipal Corporation o 00100537 | e, " e
no._surging electrieity demand economie frastructure. Prodesh- 452002
Zfrom Al data centres and costs. The issues arising because City Engineering Department 4. [krishna Roo Sundare |Khosra Mo, 1131127, May May May
Zenergy-Intensive industries ing will begin  of variation in demand and Re-Tender Notice No. NMMCI C.E.JEE(Airoli)17/2026.27 ggm.';n“ T | B o, 5474, ! 18, 2026 | 25, 2026 | 22. 7026
no-pushutilities toadopt digital - withfullutilisationof the exis-  supply and curtailment of Name of Work :- (956017) Construction of a foot over bridge ipa Sundare Bhagatsingh Ward Ha. 11:00 AM|02:00 PM| Before =
= Cintelligence  solutions for  ting Facility of RDT in Bilbas, power exist because eabling (FOB) on AlrcliMulund road from Plot Ne.05 to behind Dr. @'W"f;mﬂ 11"7&‘% @rmllignldmu]ﬂ S Jsalz5 oa-urgm qungM 0500 P
—more resilient transmission  Spain in the initial months, svstems and fransmission Babasaheh Ambedkar Smarak at Sec9 in Airoli Ward ([HHSGO0001328379 | District Botwl, Modhya [ 4
-networks, managing direc-  while work proceeds in paral.  systems don’t have funda- Estimated Cost (Rs.) :- 52419464/ Pt - 460001
o uerdikAgun_a:al sakd, leltosetupa new I.mp. in [m_iid mental intelligence built in- Tender booklets will be available on T il b websits [URL Link-hitps:7BidDeal.in) of our auction agency ValueTrust
As the expansion of AT and at Sterlite Electric's upooming side, Agarwalsaid. computer system at hitps:/mahatenders.govin and at Capital Services Prwr.m: Limited, The Mortgagors! natice are given a last chance to pay the total dues with 1_3
data centresdrives asurge in - Vadodara manufacturing A high incidence of cable wivw.nmme.gov.in website of NMMC on DL23/04/2026 The assets will be sold o3 per ahove schedule. | ©
) “electricity demand, digital unit.Theplanistoscaleupand faults has made the situa. Tender 15 to Sibaited . onkne et mm‘:ﬁ'ﬁcmﬁg‘gl;‘:‘i?m“ r‘"" E“:“émﬁéﬁfﬁdeTiGWSEEnﬁ‘ljd’-ff:": =
-intelligence salutions fqr po- - progressively shift produetion  tion eritical, with many wil- hittps:imahatenders gov.in For any technical difficulties in bafore May 22, 2026 befare 04:00 PH, The Prospective Bidderis) must als submit signed copy of Registration
Twer transmission networks tolndiaasthe Vadodarafacili- ling to adopt any selution the etendering process, please contact the help desk Form & Bid Terms and Conditions form ot ICICI Home Finance Company LimitedBranch Office Address mentioned
no_zare essential, said Agarwal, ty becomes operational, Ag that ean reduce failures, im- number given on this website. ontop of the article on or bofore Moy 22, 2026 before 05:00 PM. Earmest Money Deposit Demand Graft (G0} should
# “whe is also chairman of Re- wal said. The company plans  prove fault detection and The right t 2 ot tender I reserved be from o Notionalized/Schéduled Bank in favar of *HCICH Home Finance Company Lid. ~ Auction”payable at the
sonia. toexpand the productoffering  enable prediction. Incompa- = right to accept or reject any tender is ret by baanch office address menticned ontop of the article.
litii the ooab of Tl the Hon'ble Commissioner of Mavi Mumbal Municipal For any fusther clarifications with regards to inspection, terms and mamuns of the auction or submission of
menting these monito- Corporation. Signt tendars, kins eI CompanyL
PUBLIC NOTICE ringsystems is relative- (S"éﬂﬂm; eer Far thesale, i B "
Public at large is hereby informed as under: Iy modest. fdipria Date: April 22, 2026 Authorized Oficer, “ICIC Home Finoncs Company Limited',
That my clients, Miss. Mangala Ghule and others, ammniggal Bgirs olthe NMMCPRAGZ002026  Navi Mumbai C \ Place: Hoshangabad, Indare, Betul I Rumbes:- USS972MH1599PLE 120106,
original landowners of the land bearing Snrvay No. 133/136 to 141
siluated at Village Bopkhel, Taluka Havell, Pune (hereinafter referred to as
the “said praperty”). That the said property was acquired by the|
Government for & public purpose; However, itis an admitied position that no
Hcompensation whatsoaver has bean paid to my clients or their
] Fredecaswrsmwsuhda[e.
%—. itIs further pertinent to note that the Howble Supreme Court of India has, In
-| proceedings rum\n\ng io the subject matter, directed the concerned;| LIMITED
F i harity to to the where the| ATATA Entorpri
| wmha:lmlhun nterprise
Frther my Corparate Identity No.: L24240MH1952PLC00B9ST
~{Hon'ble Bombay High [:nurt Muoh are presently pending Registered Office: Bombay House, 24, Homi Mody Street. Mumbai 400 001
=finter alia, For payment of compensation and enfmcememulmewrlsgal rights. Tel :{91-22) 6700 3000 E-maik: investor.relations@trent-tata.com | Website: vrw. trentimited .com
- in view of the above, the rights, title, and iterest of my clients in the said
: :w:ﬂvcnnii:lr:::'llra::n;;l:lzs Br:smimml;::u;l::; m“ﬁﬂ'ﬁﬂﬂ STATEMENT OF AUDITED STANDALONE & CONSOLIDATED FINANCIAL RESULTS FOR
E nlrehu:prsulyramlned and svicty profibiedic THE QUARTER AND YEAR ENDED 315" MARCH, 2026
s fany Rs.in Grore | = ==
G °“f&?‘,1’?’i"..*$2.’f B A—— S T '
ar o ny third- e, i or|
8 !I:Hﬂlllm:nt . i p ! SA. Parliculars For Quarter Ended For Year Ended For Quader Ended Fur Year Endad
=|intespect of the said property, in any mlnnzlvnmnmr. L 31*Mar, 2026 | 1% Dec.2025 [ 31Mar, 2025 | 31+ Mar, 2026 | 31 May, 2025 | F1* Mar, 2026 | 31 Dec.2025 | 317 Mar, 2025 | 31% Mar, 2026 | 31° Mar, 2025
T b il ke rope s Unsudled | Uraudies | Uraviied | Awited Audited | Unaudiied | Unaudied | Unawdile | Autted Autited
=My clients explessw ’EEEWC wthurlagal numswlnm%e ppeopriate civil 1 | Tetal income from operations 499771 541279 420314 16,997 48 5,055 90 536385 4291.28 20,189.05 17,353 17
and’or criminal pi any person, develoger, aul.nnnky 2 [ Net ProfitiLoss) for the auarter f year {before tax, 57545 BIERO 463 25 ZOVEE2 51887 T0205 #1575 225258 202874
§ gn\remmenlnnﬂy nrenhty dealing wllh orinterfering in fhe said property in excepbonal and for extraorinary tems)
S| welatian of this BU‘M- 5 [ Met ProfitfLoss) far the quarter  year {before tax after 575.46 a0a01 5325 2511 54 207662 518 67 B7584 41875 223648 202874
=| This notice is beir ; Idr md exceptional ard ior extraordinary fems)
ga-Jand o prevent any na oz o lega 93""95 ipe: e s 4 | Mt FrcnULoss] for he evater  year (er i aler 5475 wen sgse|  1eerE2 310 101 g0 Tmem| 18
F 2026 excepbonal and for extraordinary items)
Pl - Mumal. Adv. Archana ﬁnlllkan - Katkar 5| YAaT Cathere A cowe aher e B uarded w42 318 3785|1814 40789 687 wass| 170|153
5 L LB LM yesr {Comprising Profit/ |Loss) For the guarter |
Flat No. 11, Vrundavan Hsg. Soc., Cipla Fluumiahun Road, yeal (@flef tax) and Omer Comprensnsve Ingome
Near Mai Mangeshiar Hnspﬂal Warje, Pune| (after taxjh
Mob. Email: JTB@gmai.com & | Paid-up equity stare captal 3555 3555 3555 ®E5 3555 3555 3555 55 35.5 3556
(Face value of a1 per Equily Share]
FORM A 7 | Other wquity 7.667.25 721283 5.878.85 saraas 6,948 13 6.558.80 542619 694843 547619
PUBLIC mNmu"gm B | Securties Pramium Accourt 492430 182430 192430 1,92430 192430 152430 192430 192430 192430
(Lindar Regulation & of the Insolvency and Bankruptcy Board of fadln g | Networth 7,702,680 724838 5.914.40 591440 6,984.88 850435 545174 6,854 68 586174
e o ﬁmmio» 40 | Paic up Debt Capitalioutstanding Dett 251465 23247 224824 2248724 2568 00 28070 227848 255800 227949
'KESHAY PROTEINS & ORGANIC LLP 71| Cubstanding Redemmable Frefercnoe Shares ) )
SRR 12 | Dent Equay Ratio 033 036 036 Q.41
e RELEY = 13| Earning Per Share of Rs: 11- eah] not annualised):
(&) Basic 1279 800 ge4 536 M2 1442 ags 4837 351
(b Diuted 1279 14800 954 536 EA%-] 1447 895 2637 4351
14 | Capsal Redemption Reserves 7.00 7.00 T 700 700 7an .00 700 7.00
15 | Debenture Redemption Reserve 400.00 0000 10000 100.00 100.00 100,00 10000 000 100,00
16 | et Service Coverage Ratio 28 253 321
17 | Inkerest Service Coverage Ratio BTE 1485 1585
18 | Current et 213 218 269
19 | Long term dekt to working capital 081 077 a7
20 | Bad cedt 1o Accourt teceivable ratio . : 3
ﬁ—-—" flavinrins ool 21| Gurrert Liatility ratio 35.90% #004% 35 63%
22| Total debl to Total Assels 23.78% 0% 2420%
73 | Debtors turnover ratio 301 31 24148 23685
2¢ | Iwentary tumover ratia 509 518 534
25 | iperating Margin 1 B8% M.20% 1085%
o Prei p s
Finesgees - 26 | Het Prefit Margin 9.56% 8.58% Bos%
iy I |-
= ] 1 i abavu is an etract af the detiled formal uf wusartarly and yearly results fiod with the Stock Exchanges under Repufation 33 of the SEBI (Listing obigations and Disclusurs Reguirements) Regulations, 2015.
e ol bl Dol Ll bl k) “The tul faemat-at the quarterty anc yeary financia sesulls ars avalatla o0 the Stack Exchange Webstes (wrw,bsaindia.com and www.nseindia.cam) 2nd the Compzny's websie et il led.com.
BSRRrEINGES by TR VRN SSCKRO 2 Theabow Standalon and Consoidated Firancial Results for 1 quarter (inaudited) and year (Audited) ented 317 Marth 2026 were riviewnd by the Audil Gomites and rcommendod o the Baard,
s | was therealter tsken on record oy the Soard o Bu!t\nrsml'lellcmmrvqr ifs ‘rer-,tmn el on 22+ April 2026, The statutary auditors of the Company haee carsed out audi af the Standalone ard Gonsolidated
E "'5"““’ el N Appicatsa, Firancial Resulls for the year and Smaed or ihe quarier ended 31% tarch 2026 and iave lssusd an unnoditied oginlon and redew report especlively,
B2 | resantve of it n s come 3 The resuits of the quarier ender 31 March aaaa and 31 March 2025 are talancing llu'unesnemmamned results 1 respect el financial year and publishet! year 1o Gate fesults up 10 third guarter af relevant
2 | rvven romes o soch tinancial year and have Jeen subjected to fimited review by auditars.
I o] Vi 4 The Goverament of India hes consclidat n 29 exsting fabaur legislations info a unified framework camprising four fhioer codes viz the Cade o Wages, 2019, the Codk oo Socal Security, 2020, the Iniustrial
o ey o poblisiinizey Rations Guce, 2020, and L Ocypational Salaly, Health and Working Condilons Code, 2020 (collactively roferred 1 a5 the “Cades”). Tha Codes fave Boan mias eflective Iram Noverbe 21, 2025, The Ministry
@ fi et —— o Laoar & Eviymoontpublis ra De\ iral Rulos arxd FATS to enable assessment of the financial impact due 10 changes in regulations.
E mvalabe wth P date The incremental Enpact of Ihese changss, s assessed by e Compary, on 1 bisis at the insormation avalabiu, cansisiont wilh the guidance orvidet y e |stiute of Ghabred Atcountants of Inda, of Rs.
5] Mioew s rarety gven ot e Navenal Company Law Tribunal s Siaeron he 25,79 crare and As. 26,11 crars hiave been recognised a5 exceptional ftem in the standalaoe and consalidsted financial resuits af the Company for the quarter ended December 31,2025 and year ended March 33,2026 respectively. Dnoe Central
w7 OrganoLLr e ',m Mﬂfﬁum& & State Rules are notrlied by the Goverment on all aspects of the Codes, the Company wit evalyate impact, if any, on tha measursment of emplayes benetits apd would provide appropnate socounting trestment.
4 5. The Board of Directors & its mesting heig on 22nd Aprd 2026, has recommendsd a fingl dvirkend of Re. 600 per squity share. The divwdend shall be pakl ta those members whose names. appear In the reglster of members  benstivis owners as on the
| T crectar of asnan Proteine 8 Drgamo LLParo ncaby cal i e
S| i whhpract e Scfes D&-OB TS s i sk o pochensired 1 rozard dti fored by the Buard and st cidnd will b parel 0n o aHlar v third day from e dala of deiaralion 9f dividénd al e Anriudl Ganeral Mogling.
address X
E 6, Tho Board of Directars at s easeting ol on 220 April 2026, has anpraved issue of Borus shares in the propartian of 12 e, T fana} Banus equity share o1 Rs. 1i- each for evary 2 ftwn] fully paid-up seuity share ield a5 on the fecord dato, subject
e o saf oy e i i 0! by laclranic mesny tah A to apgreva of the shareholdacs. The burus equity shares will e izsusd oul of the scurities premium account of the Compsny in absartance with the sprlicable provisions and regulation
eloesgng ry o, 12, Invigws of th i i of by ty it approved by th shareh the & A are, if dectares, shal ba propantionat i fo refiect th ini f exqulty sh st bany
umludwwm mmm“ i m'm(‘hc MM qum, “h n view of the proposed issuance of bonus equity shares, if appn y the sharehoiders, the alpresald diadend per share, if decired, s propartionataty reduced to refiect the increase in fhe ""'""s"{& Tfm’l;naallvl‘;"m lwmu! N
Sili-
Date: 23-04-2026 Nawin Khandulwl 3 N n Tala
= S |mw|moowr=omw:m: tri M
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Name Change Notice

“This s to inform to the general public
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PUBLIC NOTICE

IN THE COURT OF THE CIVIL JUDGE
SENIOR DIVISION, DHULE

Civil Misc. Application No. 1616/2025
1. Mr. Darasing Puransingh Khalsa, Residing
at: Shekha Road, Near New Gaushala,
Bamala, Puniab State - 148101, 2. Wr. Virsing
Puransingh Khalsa Residing at: House No.
1248, Ward No. 7, Barnala, Punjab State
148101, 3. Mr. Sangatsing Puransingh
Khalsa, Residing at: Shekha Road, Near New
Gaushala, Bamala, Punjab Stats - 148101. 4,
Darshanjeet Bhupindersingh Kaur Residing
at: Ward No. 3, Chunarga Road, Sagar Bast
Patran, Dist, Patials, Punjab State - 147105.
5. Sukhwinder Guriantsingh Kaur Residing
at: Sangrur, Taluka: Sangru, Dist. Nadampur,
Puniab State - 148026. . Applicants

None ..Respondent

Khalsa Date of Death: 09/12/2025
SUBJECT: APPLICATION FOR ISSUANCE
(OF LEGAL HEIRSHIP CERTIFICATE
WHEREAS, the Applicants No. 1 0 § mentioned
above are the legal heir of the decessed Late
Dhirzjsing Puransingh Khalsa. The deceased
held the following property in is name:
DESCRIPTION ~ OF  PROPERTY:
Agricultural land situated at Vilage
Nipanya, Tehsil OId Indore, Distict Indore,
bearing Survey No. 84/1/20, Area 1 Hectare
62 Avo, Assessment Rs. 11.7.

AND WHEREAS, the Applcants have fled
an appication in this Hon'be Court under the

y
Iheir ofthe deceased, 5o that their names may
be mutated in the revenue records i place o
the deceased. THEREFORE, notic is hereby|
given that any person having any objection to
the grant of said Heirship Certficale shoud

ppear in per
representative before the Hon'ble Civi
Judge Senior Division, Court No. 2, Dhule|
on 080612026 at 10:30 AM to submil their
witen objections or complints. If no writien
objecton is received by the Honble Cout
on the aforementoned date, the Court shal
roceed vith the inquiry and further hearings|
regarding the issuance of the "Legal Heirship|
Certiicate” under the Bombay Regulaton to
the Appiican's. Please note that no furherl
objections will be entertained or considered
thereatte. Given under the seal and signature|
of the Courttoday, dated: 20/04/202

By Order,
Process Clerk | Superintendent Civil
Court 5.D.), Dhule

M/S. SHUBH PETROLEUM

(Authorsied BPCL Dealer)

PH No. 99, Khasra No. 792/2 Boregaon Khurd, Khandwa Madhya Pradesh

DATE-22/04/2026
TO WHOM SO EVER IT MAY CONCEN

Dear Sir/Madam,

Our Previous place of business on the firm name Shubh

Petroleum was "31, WARD NO 37, GALI NO 1 CHAWLA

MARKET SINDHI COLONY KHANDWA, KHANDWA 450001"

And now our new principal of business is " Burhanpur Road,

P.H.No 99, Khasra No 792/2/1/1, Borgaon Khurd, Khandwa,

Madhya Pradesh, 450001

And the same has been already amended in GST

Thanks & Regards
Shubh Petroleum Khandwa Nikhil Hemwani
Yash Hemwani SHUBH PETROLEUM
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changed to KIRTHI KARUNAKAR
NAIR From now onwards I shall be
known by this name:

KIRTHI KARUNAKAR NAIR

$/0 KARUNAKAR GOPAL

FORALL PURPOSES FORALL
FUTURE PURPOSES

Address: 47 AVANTIKA SCHEME NO. 51
INDORE PO ARMY HEAD QUARTER
DISTT- INDORE M.P. 452006
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